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CENTRi\L HDr'UNlSTRATIUE TRIBUNAL
principal B ENCH : NEU DELHI

0,A,NO,1048/95

n.A.No.1583/95

New Delhij this the 10th day of 3uly,l995

Hon'ble Shri 3,P. Sharma, flamber(3)

1, Shri 3agrnohan Singh Sandhu,
s/o Shri Charan Singh Sandhu,
^Si. N0,.534, Block-B,
Lodhi Colony^Neu Delhi,

2, Shri Charan Singh Sandhu,
s/o Shri 'dattan Singh Sandhu,
'G!,N 0.534, Block No, 8,
Lodhi Colony,Nau Oalhi, Applicants^

By Advocate: None

a
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1, Union of India, through the
Secretary to Govt.of India,
("■linistry of Urban Oeve lopmen t,
Nirman BhavanjNau De^lhi,

2, The Director Estate,
Plinistry of Urban Dievelopment,
Mirman Bhavan,
Nau Delhi,

3, The Director Ge.neral,
Directorate of S tandar isat io n,
Plinistry of Defence,
3-.B lock, DHfi! P ,0 , ,
Neu Delhi,

4, The Ministry of Railways
through its Secretary,
Rail B ha van, New Delhi, respondents

ORDER (ORAL;

This ca sa came before ma earlier on 27, 5, 95,

The relief prayed for is that in order to-support the

retiree family higher type of accommodation be allotted

than what is the entitlement of applicant which is no.t

permissible under law. The case was adjourned for today.
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Nona is prsssnL® It appsars uhat cha applicani^

is not at all interasted in purusing the matter.

The application is therefore dismissed.

(3, p. SHARf'lA)
fCflBLR(3)
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